
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYOERABAO 

Oh. 176/1 993 
	

date of decision 	2-3-1993 

Between 

C. Komalavally Amma 

and 

1. The Regional Director 
Dte. of Purchase & Stores 
Hyderabad Regional Unit 
Nuclear Fuel Complex 
Hyderabad 

a. The Director 
Dte. of Purchase & Stores 
Dept. of Atomic Energy 
\Jikram Bhavan 
Anushakti Nagar 
Bombay 

Counsel for the Applicant 

Counsel for the Respondents 

Applicant 

Respondents 

J. Venugopala Rao 
Advocate 

N.R. Devaraj, Standin 
Coumél for Central Coy 
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C OR AM 

HON. MR. JUSTICE V. NE&LAORI RAO, VICE CHAIRMAN 

HON. MR. R. BALASUBRAMANIAN, MEMBER (ADMN.) 

Judgement 

(Drders as per Hon. Mr. Justice V. Neeladri Rao, uc) 

The applicant is a Junior Store Keeper in Nuclear Fuel 

Complex. By order dated 12-12-1992, the applicant was trans-

rerred from 35K ASO(R) to A5D(SC) & Despatch & RCIV Cdntrolli 

By order dated 9-2-1993 of the Regional Director, Purchase & 

5toreâ, fl-i, transferred the applicant to Indent Section, AMO1 

Mayfair Building, SP Road, Secunderabad, The same is 

assailed In this DA. 



1 

3) 
2 	The applicant submitted a—npree-efl-ta-tirQfl dated 

15-~_-1992 to the Director, Directorate 
of. Purchase & Stores, 

R-2, making some allegations against her immediate superior 

In view of the ailegations made by the applicant in 
L jw-j La- 

her ap.pS-iree-b*mi dated 15-12-1992, the possibility of R-1 

passing the impugned order of transfer in the interests of 

the applicanZcannot be ruled out. Thus, there is no basis 

that FR-i in order to protect theofficer against whom the 
('C 

applicant made allegation,had chosen. to pass a impugned 	
'4-

1 

order of transfer as a measure of harassment of the appli-

cant. 

Thus we do not rind any reason to interfere, with the 

impugned order of transfer. Accordingly it is dismissed at 

the admission stage. No costs. 

The applicant need not have the apprehension that this 

order of dismissal will be considered as against her in con-

sidering but rspree-en-ba-t±rn. dated 15121992L toR-2. 

(v. Neeladri Rao) 	 (FR. Balasubramanian) 
Vice Chairman 	 Member (Admn) 

Dated 	March 2, 1993 	
,. 	 Y 

. 	 Dictated in the Open Court 	1pu y Regist 

To 
1.'The Regional Director, 

sk 	Directorate of purchase & StOres, 
Hyderabad Regional Unit, Nuclear Fuel Complex, Hyderabad. 

The Director, Directorate of Purchase & Stores, 
lJept.of Atomic Energy1 vikr,am Bhavan, Anushakti Nagar,Eorrbay 

One copy to Mr.J.Venugopal Rao, Advocate. Triveni Apartments, 
Flat Nos. 4 & 5, 8-3-969/1, .Srinagar•Colony,Hyd-873. 

One copy to Mr.N.R.Eevraj, Sr.CGSC.CAT.Hyd. 
S. One spare copy. 

pvm. 	. 
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N 
TPLD BY 	 CUiPAREj, nY 

CHjChj 13Y 	APPROVED BY 

C 
IN ILL CLRTRAL ArkI1cI6TRA?IvL TRIEJJNAL 

IffLERABAD BEtOH Ar HYDEMBAD 

THE HON'BLE ME•. V.NEELADRI RAD :V,C. 

AND 

THE NON' BLE MR.R.BALASUBRAMANIANSMI) 

THE HON'BLE MF%CW\.NDRA SEI<HAR REDDY 

/ 	 :MEnBER(3) r 
/ n 	 -. 

TH€ HON'BI/ . 

DATED: 	-1993 

.QatSR/3 UECMNT 

R.P./C.P/MA. Nn' •  

in 

*
1 -76 

T.A.Nn. 	 (W.P.No. 	) 

Admitt 	and Interim directions 

issued - 

Allow d 

Dispo ed of with direttions 

Lismi sed as Withdrawn 	¶ 

Dismissed 
.5 

No order as to costs. 
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